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Organisation of Railway Officials

*. SHRI R. K. MHALGI : will
the Minister of RAILWAYS be pleased
to state :

(n) whether it is a fact that the Railway
officials have formed an organisation of
their own ;

(b) If s0, since when this organisation

working ;
&i‘! whem:'i;th.:bcnmnkcdby

(d) the names of the office bearers ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE ) :

There are two recognised Federa-
() of Railway Officers’ Amociations func-
ﬁaﬁuqn:hehdwnyl,n:mdy —
(i) Federation of Railway Officers’
Asociations.

(ii) Indian Railway Class IT Officers’
Federation,

(b) (i) Pﬁknu'anuf Railway Officers’
Fsha) since 1966,

(i) Indien Railway Clan II Officen’

Federation. .since 1968,

(c) Yes, Sir. Both the Federations
are recognised.

(d) The principal office bearers are :—

(f) Federation™ of Railway Officens’
Associations (a3 in June 1977) :

Shri Pratap Narain, President.
Mrs. Priya Prakash, General Secre-
tary.

(i) Indian Railway Clas II Officers’
Federation (as in June 1977) :
Shri M.P. Bhargava, President.
8hri S. K. Khanna, General Secretary
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PROF, MADHU DANDAVATE : 1
s e et 1 1986 ; and.
ciation was ized in 1 H e
other in 1968. In 1966 and 1968 they
were  accepted. And normally,
wheu recognition is given, the problem
comes up if a number of rival associa-
tions arc there. When there is only one
amociation which claims the member-

And, therefore, in

there was no difficulty in 1966 and also
in 1968 ; and, therefore, the recognition
was given.

SHRI R. K. MHALGY : My question
ins unanswered. What were the

remains .
criteria of recognition of particular asso-
ation 7

MR SPEAKER : Only one association
is there. There is no criterion.

ciation, is the criterion.
we have given recoguition.

SHRI R.K. MHALGI : May I know
whether any demands made by these
two Amociations are pending with the
Government, if so what are they, since
when they are pending and what are the
causes ?

remain without demands. There
are demands by the also. Firstly,
the formation of

review

in principle both of them. As far as
the first is concerned, already a Directorate
has been created. A Director has been
already appointed. We have also issued
an order to see that the process of cadre
review is immediately taken up.
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SHRI MOHD: SHAFI QURESHI
The Minister in his budget speech has
stated that he is withdrawmg the conces-
sion to the children of the railway officers.
Is it a fact that after this the Officers.

s ion passed a resolution that the
wives of the officers will not co-operate
with the wife of the Minister in organising
social welfare functions for the railways?

PROF. MADHU DANDAVATE :
1 think there can be a reference to the
hon. Member and not to anybody’s
wife. I will quote a very interesting
grecodmt in this House. Once the Deputy-
Speaker, Professor Swell, said: if any-
body’s npame is uttered in this House,
that becomes a part and parcel of the
record; therefore, he said, if 1 would refer
to the wife, she would become part of the
record, Then some of us pointed out:
pleasc do not refer to your wife; other-
wise, someone may demand that she
should be Jaid on the Table of the House!
Therefore, 1 would not like such references
to come in

MR. SPEAKER : I would not allow
that,

PROF. MADHU DANDAVATE :
This was only a marginal comment,
not reply. But in reply to the main corc
of the question I may say that when I
announced in the Railway Budger,
1978-79 that certain facilities and con-
cessions of the officers would be withdrawn
it was not the central body that met,
but some of the affiliates of the Officers’
Federation, one of which was the Rail-
way Board Officers’ Association and the
second was the Northern Railway Officers’
Association, a resolution
that since these decisions have been  aken
unilaterally without consulting the Offi-
cers' Associations they would follow a
certain line of acton. One of the
lines of action was that the officers and
their families will not participate in any
social functions of the railways, including
the sports activities, But, after that,
the representatives of the Officers’ Asso-
ciation met me, and 1 clarified that there
was no desire to annoy anyone, but if
certain concessions arc an eye-sore to the
general public, they should be removed
and it is in that particular perspective
that they must look at the problem, After
that, they were convinced that such an
action is not called for and, therefore,
they had a central meeting where they took
the decision that the affiliates of the Fedcra-
tion, who have taken a decision to boy-
cott, should stay its implenientation il
further mectings take place, As it stands
today, there is no boycott at all and the

work is going on as usual,

SHRI HUKAM RAM: In view
of the criterion expiained by the hon.
Railway Minister about his concept of
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“‘one industry, one union” what will be
the paosition of the Scheduled casts and
Scheduled Tribes Association in the rail-
ways ? 1 am asking this question because
a tirade is gmng on nst the people
beloaging to Sch;‘.

“Tribes and th:y are trymgm-lnge
extent t0 demolish the very strong con-
stitutional safcguards given to thero.

PROF. MADHU DANDAVATE :
“This is a problem which is not mneerned
with drd original question, » ough he
has asked a question going slightly astray,
in order that there should be no misunder-
standing. I would like to reply to that,
As far as tradc unions are concerned,
they arc not on par as far as the organisa-
tions of the Scheduled Castes and Tribes
arc concerned, Since in the Indian
administration -and in our Constitution
ceriain statutory Feservations have

iven to the Scheduled Castes and Tribes,

do not _concede it to be if an as-
soc ation i3 formed by the Sched: Castes
and Tribes to be vigilant about the re-
servations that are m;e for them, Of
course,  th canoot on a
with the .rﬁe unions, butp‘l“h:vv mnpd‘er
it apoint_that Waenever these associations
s=ek an interview, 1 always meet them
and sort out the difficulties, [ can assure
the House that the practice will continue
in the future also,

‘WRITTEN ANSWERS TO QUESTIONS
Coal Shortage due te Wagon Shortage

*472 SHRI AHMED M. PATEL :
SHRI JYOTIRMOY BOSU:

Will the Minister of RAILWAYS

be plcased to state:
(a) whether it is a fact that the
of coal in the country is due to

shortage of wagons ;

(b) whether it is also a fact that many
industrial units and kilns are facing a
great shortage of coal ; and

(c) if so, the action taken by the
Government to resolve the problem in
respect of wagon shortage?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
(a) No, Sir,

(b) and (c). Due to occasional
diversion of wagons for movement of
commoditics other than coal, temporary
shortage ol' coal may be felt by industries,
However, ne\; :ie being ;akn to
ensure equjtat ocation of Wagons
for dn%elh!no coal.
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